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* IN THE HIGH COURT OF DELHI AT NEW DELHI
+ W.P.(C) 14343/2023 and CM APPL.56819/2023
DR.ADITYA SEHRAWAT .. Petitioner
Through:  Mr. Nikhil Bhardwagj, Advocate

VErsus

UNION OF INDIAANDORS ... Respondents
Through:  Mr. Vijay Joshi, Advocate,
CGSC and Mr. Shubham Chaturvedi,
Advocate

CORAM:
HON'BLE MR. JUSTICE C. HARI SHANKAR
HON'BLE MR. JUSTICE OM PRAKASH SHUKLA

ORDER (ORAL)
% 22.09.2025

C.HARI SHANKAR, J.

1. Mr. Nikhil Bhardwaj, learned counsel for the petitioner, on
instructions, submits that he seeks to withdraw this writ petition with
liberty to institute a fresh writ petition challenging the speaking order
passed by the respondent. However, he prays that his client may be
protected till 10 October 2025 as he has to visit the doctors at the
Institute of Liver and Biliary Sciences following liver transplant

undergone by him.

2. Without intending it to be treated as a precedent, we protect the
petitioner from having to comply with the impugned order till 10
October 2025.
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3. The writ petition is disposed of, in the aforesaid terms.

C. HARI SHANKAR, J.

OM PRAKASH SHUKLA, J.
SEPTEMBER 22, 2025/yg
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